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THE DEPUTY CHAIRMAN: No. I am going ahead. 

(Interruptions)...}Ao. There was no time given. (Interruptions)... 

SHRI NILOTPAL BASU: He has actually misled the House. 

THE DEPUTY CHAIRMAN: Then you can go to the Privileges 

Committee. If he has misled the House, please make a privilege issue and 

send it to us. We will examine it.   (Interruptions)... 

The question is: 

That the Bill further to amend the Food Corporations Act, 1964, be 

taken into consideration. 

The motion was adopted. 

THE DEPUTY CHAIRMAN: Now we shall take up clause-by-clause 

consideration of the Bill. 

Clause 2 was added to the Bill. Clause I, the Enacting Formula and the Title 

were added to the Bill. 
 

$� :���� �+ ��� : �3 7H��1 ���� ह>� : 
“�� �1/��  �� '���� ���� ��#  “ 

The question was put and the motion was adopted. 

THE SUGARCANE CONTROL (ADDITIONAL POWERS) REPEAL 

BILL, 2000 
 
 "��C� ����� D� 
��E4��3 ����F ��G� (�� %���� 3) ���) : �ह����, “�3 7H��1 
���� ह>�”- 
 
 “�� �0�� �����? (�����` :�Z`���) ��/���� , 1962 ��  ���
� ��� 1�) 
�1/�� '� �1C�� ���� ���  “ 

The question was proposed. 

THE DEPUTY CHAIRMAN:   The motion is moved.   I have got only 

three names. Shri Santosh Bagrodia 
 
 �� 
���I ���J��	�� (��4:=��) : �ह����, ��� ह� )��D � �!ह>� 5� C�1) �� ��� 
��… 
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  "
���� : �� ��N� ��� ���#    
 
 �� 
���I ���J��	�� : �� ह� )�� A
�� ��N� �- 
 ���� ��# 	
�� ��� ��!�  I 
Madam, Deputy Chairperson, I rise to support this Sugarcane Control (Additional 
Powers) Repeal Bill, 2000. This Bill, like other Bills, needs to be repealed 
because, in real terms, there are too many laws on different subjects in the 
country. So, 1 think the Government is rightly repealing this. When we are 
talking about sugar, the most important factor which I want to discus^ about 
the sugar industry is... 

THE DEPUTY CHAIRMAN; No, no. I am sorry, I am going to be very 

strict about the rules of the House. The Bill is placed before you. But you 

cannot discuss the problems of the entire sugar industry, because, then, the 

hon. Minister will not be able to answer. Besides, the House also presents a 

bad picture because the Bill... 

SHRI SANTOSH BAGRODIA: Madam, I will confine myself to the 

Bill. 

THE DEPUTY CHAIRMAN: No. I am not going to listen to anything. 

You are not restricting yourself to the-Bill. You just said that you were going to 

discuss it. 1 must say whatever is the ambit of the Bill, you please speak 

within that. Because, otherwise, the discussion becomes irrelevant. Answers 

do not come. Once a thing has been discussed in the House, the Business 

Advisory Committee may take a decision. So, it has already been discussed. 

Let us not discuss all that. Because, then, we will not be able to discuss the 

matters which are very important. So, please stick just to the repeal of the Bill 

and not on the sugar... 

SHRl SANTOSH BAGRODIA: Madam, I am going to restrict myself 

to the Sugarcane Control (Additional Powers) Repeal Bill, 2000. Do you want 

me to restrict myself to it? 

THE DEPUTY CHAIRMAN: Yes, 1 want you to restrict yourself to it. 

SHRI SANTOSH BAGRODIA: Okay Madam. I will restrict myself to it. 

Madam, as we are talking about the sugarcane control order, I would say that, 

nowadays, there is an infonnation appearing in the newspapers that 

Government is planning to stop this system of monthly release of sugar. The 

whole purpose of this monthly release in a poor country like India was; this is 
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a seasonal industry. The entire sugar is produced in four or five months. If the 

entire quantity is released in one go, it will be impossible to get enough buyers 

and the result will be that there will be a complete flood in the market. If this 

process is adopted, then the mills will be closed. As you have seen, despite 

this scheme being in force, despite this scheme continuing, what is happening 

in Gulbarga? The farmers in Gulbarga district are actually destroying their 

sugarcane crop in the fields itself In fact, the Karnataka Government even 

allowed them to take it to Bombay or Goa, because there were no buyers. If 

you are going to stop this mechanism, I want to tell the Hon. Minister, through 

you Madam, that the entire industry will be completely destroyed. I am for 

liberalisation in general. Even in this case I am for liberalisation. But please 

first introduce the mechanism of forward trading. First introduce that method. 

Once the forward trading is introduced, then slowly you can stop this system 

also. You can release more quantity. Because, at the moment, we have plenty 

of production in our country. As we are talking about this release method, if I 

show you the figures Mr. Minister, in 1994 our production was 146 lakh 

tonnes. After that, our production was 164 lakh tonnes. Despite that so much 

import has come, of which you are very much aware. This import was made as 

late as in 1998-99. So, this kind of irresponsible import by the Government or 

due to the Government policies is creating immense problems for the sugar 

industry. 

[THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) in the Chair] 

 

When I see the figures, I do not understand the rationale behind it. Every year 
you had a stock. At the end of the year 1994-95, there was a stock of 54.95 
lakh tonnes. In 1995-96, the closing stock of sugar was 79.07 lakh tonnes. The 
total need of the country is 141 lakh tonnes. That means 50 per cent of the 
total need of the country was a carry forward stock. But still we went on 
importing. We imported it in 1998-99. 1 do not know what the reasons were. 
Sir, if we go into the details of duty structure, during this period there was zero 
duty when there was need for the import of sugar. I can understand that. But 
what has happened after that? They imposed a duty of five per cent. Then it 
was increased to 20 per cent. Then it was increased to 40 per cent which has 
further been increased to 60 per cent. 3�� 60 '�
!( ¦>(� )��� �  ��� ��, �-
� 
�+2 "�� ह- YTL�>.(�.U. � &' Y� 
� ���E ¦>(� �� )�� 
��! ह3   &� �  ��� 	�'�(= ��� 
ह� ��� ह���, )��� )��D �� 	z,� �� ह3, '���H��� �1�=�!( � c�� ����, V�D-V�D &'� 
¦>(� ���� S�D-S�D A0ह��! �'� �( 
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 �: �� �� �)� ह��� 5� A� �� 
���� �� �� �)� ह���   /0�1��  

THE VlCE-CHAIRMAN(SHRI ADHIK SHIRODKAR): Please 

remember that this Bill, which we are trying to repeal, was meant to help the 

Sugarcane Control Order, which itself, stands repealed. So, this Bill has 

become redundant    So, we will confine ourselves to the discussion on the 
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repeal itself and not go into the finer aspects of production, distribution, etc., 

of suger. 

Mr. Margabandu may also will kinely remember this. 

SHRI R. MARGABANDU(Tamil Nadu): Sir, I rise to oppose this Bill, 

in the Statement of Objects and Reasons, it is given that the Sugarcane Control 

(Additional Powers) Act, 1962 was enacted to empower the Central 

Government to amend the Sugarcane Control Order, 1955, with retrospective 

effect. So, this is the reason. Since, the 1955 Act itself was repealed and was 

substituted by the Sugarcane Control Order, 1966, it becomes redundant and 

it is unnecessary, here, 1 would like to invite the attention of this august 

House to section 12 of the Sugarcane Control Order, 1966. In the repeal and 

savings clause, it is mentioned, "with regard to the Sugarcane Control Order 

1955 and any order made thereunder, regulating or regimenting the 

production and supply..." So, this order of 1966 repeals the 1955 order alone. 

It does not deal with the 1962 Act. The order of 1966 does not repeal the Act 

of 1962, for obvious reasons that the Central Government must have some 

power in case of contingency. Now, this order deals with two types of sugar'. It 

says that the cane growers must be paid by the sugar producer soon after the 

sugarcane is supplied and payment should be made within 15 days. If the 

payment is not made, themhe penal provision under section 5 of this Act is to 

pay the interest. So, payment should be made within 14 days. If not made, 

the interest would be paid. There are no other penal provisions. There are 

instances where the private and even the Government mills are not paying the 

sugarcane prices for years together. For example in our place, Polur, one 

private sugar mill was ransacked by the sugarcane growers because for years 

together they have not paid. So, they do not pay sugarcane prices at all. Just 

like that in Aruna Sugar of South Arcot, they have not paid the prices. There 

is no penal provision under the Order of 1966. That is why this Act gives 

special power to the Central Government of any such amendment containing 

supplementary, incidental and consequential provisions. So, in such a 

situation, the Central Goverrmient is given additional power to invoke any 

such thing. But under this Act of 1966 there is no penal provision for not 

making the payment to the sugarcane growers. I do not think whether any 

penal provision is there in this Act under which action can be taken. So, in 

this way, this Act has to be retained and it should not be repealed. As a 

matter of fact, under Section 6 of this Act there is a provision that when there 

is no profit or when there is no adequate profit, a person or authority can be 
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appointed to determine the prices of sugarcane. This power is given under 

this Act. In our State, Tamil Nadu, there is a claim by all the fanner 

associations, including all political parties, and they have been making a 

demand that Rs. 1000 per tonne should be paid. This is a constant demand 

forever. Even the present Chief Minister also assured that Rs. 1000 will be 

paid. But, now the Chief Minister has retracted. But, whatever it is, there is a 

demand to pay Rs. 1000 per tonne. But, this is not being paid. Furthermore 

what is assured under the Act... (Interruptions).. 

SHRl KA .RA, SUBBIAN (Tamil Nadu): As far as Tamil Nadu is 

concerned, we are giving more than all the States. ...(Interruptions)... 

SHRI R. MARGABANDU: You must understand my point. Whatever 

I am saying is not controversial.   ..(Interruptions)... 

THE VICE-CHAIRMAN (SHRl ADHIK SHIRODKAR): Please 

conclude. ...(Interruptions)... Just half an hour back hon. Deputy Chairperson 

said, "Do not bring your disputes hsrs."...(Interruptions)... Please conclude. 

SHRI R. MARGABANDU: Why this Act should be sustained, I am 

attributing reasons for that. So, al l the political parties and all the farmer 

associations have demanded Rs. 1000 per tonne. In Tamil Nadu, they have 

been paid or not, that is a different matter. What has been assured has not 

been paid for years together by the private and Government mills. So, penal 

provisions can be created in the Act of 1966. If the Central Government wants 

to invoke any power, it can be done only under the Act. My humble submission 

is that this Act should be retained and it should not be repealed. 

SHRJ S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, I would like to 

say something in connection with the observation made by the hon. Member. 

..(Interruptions)... We have not mentioned it in our election man i festo.... 

(Interruptions)... 

SHRI R. MARGABANDU: It was mentioned in your manifesto. .. 

(Interruptions)... 

SHRI S. VIDHUTHALAI VIRUMBI: He should go through our 

manifesto. ...(Interruptions)... He said that our Chief Minister is retracting. This 

is a wrong observation. 

SHRJ MANOJ BHATTACHARYA (West Bengal): Thank you, very 
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much, Mr. Vice-Chairman, Sir, for giving me a chance to speak for the first 

time before this august House. I personally feel that the provisions of this Bill 

that has been tabled before this House for repealing, have not been 

understood properly or have not been administratively implemented. Instead, 

the hon. Minister concerned has placed this Bill on 14th March, 2000, with an 

intention to repeal the entire Bill. 1 personally feel, I am afraid, that such a 

step has been taken, in tune with the recommendations or dispensations of the 

W.T.O. that is being proved as a disastrous move for our country and for our 

common people is, when the Sugar Control Order was being exercised, the 

Government was in a position to determine as to how much of sugarcane 

would be used for molasses, how much would be used for alcohol and how 

much sugarcane would be used for other purposes. Now, 'no control' would 

mean, more control by the very, very big farmers, more control by the 

monopolists in the agricultural field and, at the same time, 'no control' would 

mean, further invasion by the multinational corporations to our country. Sir, I 

very strongly feel that over-commercialisation of agricultural commodities is 

going to spell a doom for us. It is understood and accepted not only by the 

Members of the Rajya Sabha, the Members of the Lok Sabha but by any 

conscious person of this country. We also feel ashamed that, even after a 

long 52 long years of our independence, unfortunately, almost one-third of the 

world's hungry population live in this country. The hon. Minister concerned 

has also mentioned that nearly 33 crores of our population live below the 

poverty line. Because of the over-commercialisation of agricultural commodities, 

as practised and encouraged food grains will not be produced. The 

commodities for the consumption of the people will not be produced. It would 

only be commercial production that would be encouraged in the agricultural 

field. I understand and 1 personally believe that even the Government of India, 

till now, could not give that subsistence and that encouragement to the farmers 

of this country, but salute to the farmers of this country; they have envisaged 

ways and means to make this country self-reliant in far as food production is 

concerned. But, unfortunately, if such measures are taken, if the controls are 

being repealed like this, if over-commercialisation is encouraged, the sincere 

breed of the farmers of this country, to whom we should be grateful, even 

though they are not being patronised by the Government of India, would be 

discouraged and the self-reliance insofar as food production is concerned, will 

be completely destroyed.   I will just, for the convenience and understanding 

of the House, 
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tell you that shrimp production was taken up in a very, very commercial 

mamier. Sir, millions of acres of land, particularly in the coastal areas of the 

country, was converted to shrimp production. Agricultural lands were 

converted into lands where saline water was pushed systematically, 

perpetually, for shrimp production. At the same time, we also know that 

whatever shrimp produced here is mostly for export, export to the first-world 

countries, the developed countries, export to the G-5 nations or the G-7 

nations. They consider many points before importing any edible things or any 

foodstuff For very many reasons they may cancel the orders. Once the orders 

are cancelled, once the export is hindered, once the export cannot be 

smoothly advanced, the entire commercial production of shrimp will be in a 

haywire situation. The land that had been converted into a land for producing 

shrimp cannot be used for production of foodgrains. So, there will be complete 

loss of land for the country. The salinated land cannot be used for producing 

foodgrains. In other words, that cannot be used for production of foodgrains. 1 

also doubt that even the ecological balance of this country might have been 

destroyed to that extent. It can also be attributed to this over-commercial use 

of the wetland, or, over-commercial use of, what you call the coastal land. 

Particularly with reference to the Bill, I must say that the Sugarcane Control 

order is being repealed, or, is being proposed to be repealed. We know, only 

some months back India had to import sugar from Pakistan. The logic given 

was that it was cheap. It was imported at the cost of the producers of 

sugarcane here. Some hon. Members were just now saying that in certain 

States the sugarcane had to be burnt because there was no market for them. 

The Government of India had not taken any initiative up till now to utilize the 

production capacity of sugarcane producers. Instead of that, a Bill is being 

proposed that the control be removed. So, I personally feel that this Bill should 

not be repealed like this. You can propose some amendments. You can 

propose ways and means as to how to use it in the best interest of our country; 

how to use it in the best interest of the export market of our country; how to 

use it in the best interest of the common people of our country; how to use it in 

the best interest of the poverty-stricken people of our country. I would also say 

that you are trying for over-commercialisation of agricultural commodities, but 

beware of cheaper competitors. An all-round propaganda has been made as if 

subsidy to the agriculture is very, very bad; as if subsidy to the agricultural 

products is very, very bad, it is very, very bad; it should not be there as if the 

entire money of the Government is being spent 
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on giving subsidy to agricultural production. It is not a fact, Sir. Even in the 

advanced developed countries, like the USA, or the G-5 nations, they give 

sufficient amount of subsidy for agricultural production under different names. 

They are trying to deceive us by utilizing the office of the WTO. They are 

trying to deceive our nation and also other developing nations by saying that 

we should not give any subsidy to th6 agricultural production. All these things 

are inter-related with this sort of Bill that has been placed before the House. 1 

would very sincerely request, through you, the hon. Minister that he should 

consider ways and means; as has just now been referred to by the hon. 

Member that the Sugarcane Control (Amendment) Bill, 1996 was not properly 

utilized, was not properly looked into, was not administratively looked into, 

and the Government had failed to work or function, where administrative 

functions were required. I would suggest that ways and means should be found 

as to how we can best use this control, instead of removing it. By repealing it, 

1 repeat, by repealing it we shall only be toeing the line of LPG - liberalisation, 

privatisation, and globalisation. We shall only be toeing the line of 

despensetions of the World Trade Organisation. The interest of the entire 

nation, the interest of the common people of this nation, the interest of the 

poverty-stricken people of this nation would be at the alter of the WTO. So, on 

behalf of the people of this nation, I would appeal to the hon. Minister that he 

should reconsider this. He should give a different shape to this and the Bill 

may be brought forward again to improve upon the situation so that the 

required control can be there in the best interest of the people of this country. 

Thank you. Sir. 
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THE  VICE-CHAIRMAN  (SHRI  ADHIK  SHIRODKAR):     The question 

is: 

"That the Bill to repeal the Sugarcane Control (Additional Powers) Act, 

1962, be taken into consideration." 

The motion was adopted 

THE VICE-CHAIRMAN    (SHRI ADHIK SHIRODKAR) :    We shall now 

take up clause-by-clause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 
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The question was put and the motion was adopted 
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